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memorandum has been submitted. But
the Chief Minister of Madhya Ffadesh
had written a letter to the Prime
Minister.

(b) to (d). The main points are (i)
additional Central assistance for the
‘State Plan in 1966-67 (ii) assistance
-towards drought relief expendituze. It
has been decided that, while no ad-
ditional Plan assistance ig possible, the
-question of further assistance for
drought relief will be considered early
in the next financial year.

Power Supply to Dethi from Punjab

2376. Shri Rameshwar Tamtia: Win
‘the Minister of Irrigation and Power
'be pleased to state:

(a) whether it is a fact that the
Punjab Government have recently
been approached to reiease more power
to Delhi; and

(b) if so, the reaction of the Punjab
Government thereto?

The Minister of Irrigition and Power
(Shri Fakhruddin Ahmed): (a) Yes.
Punjab Government were approachea
by DESU on 25th February, 1966 for
release of more power to Delhi

(b) The Punjab GovernmcnlL have
agreed that if the supply iy -estricted
on average to 20 MW in thc months
of February and M-rch, 1966, more
power will be made available to Delhl
during the months of April, May 'na
June, 1966,

Master Plan for Supply of! Drinking
Water

2377. Dr. L. M. Singhvi: will the
Minister of Health aud Fauly Plan.
wing be pleased to stale:

(a) whether a mastcr plan to make
drinking water available to all th.
-citizens has been formulated and
adopted: and

(b) if so, when would this basic
necessity be satisfied throughout the
-country?

MARCH 17, 1966

Re. Question
R of Privilege
The Minister of Health aad Family
Planning (Dr. Sushile Nayar;: (a) and
(b). No such Master Plan has been
prepared.
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12.09 hrs.
RE QUESTION OF PRIVILEGE

Mr. Deputy-Speaker: On the 16th
March, 1066, Shri Ram Sewak Yadav
sought to raise in the House a ques-
tior of privilege regarding the alleged
obstruction of the taxi of Dr. Ram
Manohar Lohia, Member of Parlia-
ment, outside Gate No. 1, Parliament
House, New Delhi when he was going
from the Parliament House, to give
passage to the Prime Minister’s car.

I have made enquiries into the mat-
ter and have been told by the Watch
and Ward Officer, Lok Sabha, that the
Constable on duty while regulating
traffic in the normal oourse had to
give a stop signal to the taxi of Dr.
Lohia as he had already given pass
signal to the traffic coming from the
other side. The driver of Dr. Lohia’s
taxi stopped the taxi. Dr. Lohia came
out of the taxi towardg the constable
on duty and in the meantime the
Prime Minister’s car coming from the
other side (Gate No. 5, Parliament
House) passed by. There was thus no
intention on the part of the police
constable on duty to obstruct the hon.
Member's taxi from proceeding in the
normal course. All that had to be
done to avoid any accident and regu-
late free flow of traffic. There is,
therefore, no question of privilege in-
volved.
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